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CEtDRALJ 	MINIR1IVE i.RIBUNAL, 
CUTTACK BEH; CUL'T ACK 

Qigjia] 	 gNo 	199 
Cuttack this the 30th day of June, 1999 

Trinath Panda 	 ... 	 Applicant(s) 

-Ver sus- 

Union of India 9 Cthers 	... 	 . Respondent(s) 

(FOR INJrRuCr IONS) 

1 • 	Whether it be r ef erred to reporters or not 7
YI-0 

/ 

2. Wheth& it be circulated to all the Berxhes of the 
Central Adrnlnistrati\ e Tritunal or not 7 

(G NARM) 
M EMBER (JUDICIAL) 	 VIC E...0 HAIR4_ 



CENTRAL ADMINI)TRIVE TRIBUNAL, 
CUTTACK BENH;C1J11ACK 

QF 
Cuttack this the 30th day of June, 1999 

C CRAM; 

'iHE HON' BLE SHRI SU4NAH SCM, VICE-CHAIRMAN 

AND 

THE HUN' BLE HRI G .NAA.IMH1, MEMBER (JuDIcIAL) 

••1 

Trinath Panda, aged about 61 years, 
S/o. Late H.K.Panda, at present residing at 
Ratang Colony, P0; Jatni, Dist; Khurda 

... 	 Applicant 
By the advocates 	 ... 	Mr.B.S.Tripathy 

-Versus- 

Union of Itñia rresented by its 
General Manager, South Eastern Railway, 
Garden Reach, Calcutta-43 (dest Bengal) 

Divisional Railway Manager, 
S.E.Railway, Khurda Road, 
Jatni, Dist; Khurda 

Divisional Personel Officer, 
S.E.Railway, Khurda Road, 
Jatni, Disti Khurda 

Respondents 

By the Advocates 	 Mr.R.C.Rath, 
Add]. .Standiriq 
Counsel 

.. . 
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MR, SOMNATH SOM, VICE-CH1I RMAN :- 

in this original Application, under section 19 

of the Administrative Tribunals Act, 1985, applicant has 

prayed for issuing direction to Respondents to issue 

Railway passes to which, he is entitled to and also to 

grant him the benefit of the 4th iy Commission pay 

scales, For the p.Irpose of deciding this original Application, 

it is not necessary to go into too many facts of this 

case1  It is only necessary to note that according to 

applicant's own averments,he was at one stage removed 

from service 	on 12.1.1981.This order was challenged 

by the petitioner before the Hoflourable High Court of 

Calcutta and by virtue of the interim order passed by 

the H'ble High Co-itt of calcutta, the Railway Authorities, 

paid the applicant sum of equivalent to pay and other 

benefits during the pendency of the application before 

the i•' ble High C cart of calcutta, subsequently, applicant 

approached the Tribunal in O.Z. No. 62/89 wherein the 

Tribunal directed reinstatement of applicant and ultimately, 

he was reinstated.hile ordering re_instatement of the 

Applicant, Tribunal in their order dated 27th July,1990, 
as the 

at Ann&(ure-R/l directed thatLapplicdnt had not rendered any 

service to the Railways, the period from the date of removal 
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till re-instatement, would be treated as dj5 fln1. 

Because of this, Departmental Authorities initiated 

action to recover a sum of Rs. 62,193,18 paise frcrn 
in the 

applicant res ul tigpp1icant apprpaching this Tribunal 

once acain in O.A. I1J.336 of 1992 in which this Tribunal 

held that the applicant is not liable to pay back anything 

to the Railway Administrti.' 

We have heard Mr.B,S.Trjpathy,learned cinsel 

for applicant and Mr. R.C.Rath, learned Additional 

Standing Co.insel apearjng for the Departmental Respondents 

and al so pe rus d the records, 

All these averments made by applicant are not 

really relevant for the present purpose because in this 

case, his first prayer is for allowing him the Railway 

passes to which, he is entitled to as a retired Railway 

npl Oyee. Respondents, in their counter have pointed out 

that even thigh applicant reti red from. service on 

superannuation cn 30.6.198 7 and he retained his quarters 

on payment of licence fee and special licence fee frcrn 

1.7.1987 to 28.02,1968,BeyoricI that date, he unauthorisedly 

remained in the quarters fran 1.3.1988 to 11.7.1991 for 

a peri 	of 41 months. According to the Railway Estt. 

Si • No. 110/83 for eve ry month of unautho ris Ed occupation 
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of Railway quarters, one set of complementary passes will 

be withheld. Accordingly, Respondents have pointed out that 

because of his unauthrosied occupation of quarters for 41 

months, 41 set of passes will be denied to him and be will 

be entitled/eligible to get passes again on 2008. In view  

of this, this prayer of the applicant is held to be without 

afl y merit and is r ej ec ted. 

The second prayer  of the applicant is to allow him 

the fourth Pay Commission scale of pay.  At  the time of his 

superannuation, applicant was in the pre-revised scale of pay 

of Rs.330-560/- and Respondents have pointed out that when 4th 

Pay Commission scales of pay came into force, i.e. w .e.f. 

1.1.1986, the rlacenent scale was Rs.1350-2200/- and the pay 

of the petitioner was fixed at Rs.1480/- in the replacement 

scale of pay of Rs.1350-2200/- and accordingly, arrear financial 

benefits were allowed to him. In viei of this, it is clear 

that the 2nd prayer  of the applicant had already been met and 

he has already been allowed the 4th Pay Commission scale of pay. 

In consideration of the above, we hold that the 

applicant is not entitled to 1st relief claimed by him and the 

2nd relief has already been given to him. The Original 

Application is, therefore, disposed of accordingly, but without 

any order as to Costs. 

(G .NARASIMHAN) 
MEMB (JuDICL.I) 
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